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Air Itd la  Lock oat of 1974

6471. SHRI NIRMAL CHANDRA 
JAIN: Will the Minister of TOURISM  
AND CIVIL AVIATION be pleased 
to state:

(a) whether attention of Governmet ha* 
been drawn to the fortnigbtjy magazine 
‘For You* dated 26-5-1977 to 8-6-1977 
publishing the photostat copies of the 
letters from Air India to the Regional and 
and Assistant Labour Commissioner res* 
pectively;

(b) if so, whether Air India lockout 
of 1974 was illegal;

(c) the reaction of Government thereto; 
and

(d) whether Government propose to 
conjpansatr the sufferers For their iwanciaJ 
losses and also («> lake back Captain 
Nadkarni in service ?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PUKUSHOTTAM KAUSHIK): (a): 
Yes, Sir.

(b) No, Su, il was dedared legal by the 
City Civil C urt of Bombay.

(c) Does not arise.

(d) The lock-out being legal, the ques
tion of any compensation does not arise. 
The services of Gapt. Nadkarni were 
terminated by Air-India Management 
after conducting regular disciplinary pro- 
ccedings. At present, a legal case against 
Capt. Nadkarni is pending in the Court 
of the Chief Metropolitan Magistrate, 
Bombay, for violation of the provisions 
of Sections 36 and 117 of the Industrial 
Disputes Art. The question of taking him 
back in service, therefore, does not arise 
at present.

Examination for the post* of Ins
pector* held by Collector of Central 

Excise

647a. SHRI NIRMAL CHANDRA 
JAIN: Will the Minister of FIN4NCK 
AND REVENUE AND BANKING be 
pleased to state:

(a) vliethei in the beginning of the 
year 1976, Collector Central Excise had 
neld competitive examination for the 
post of Inspectors and had selected 
certain persons;

(b) wlieihei some of them were appoin
ted and others put on a panel are still 
awaiting appointments; and

(c) the reasons why appointments of persons included on the panel are delayed ?

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): (a) Yes, Sir. 
This was done in all the Central Excise 
Collcctorates towards the end of 1975 
and the beginning of 1076.

(b) Yes, Sir. As far as Government are 
aware, the panels prepared in the 
different Collect orates were operated 
whereever vaccneir-s were available for being 
filled, except as indicated under (c) 
below.

(c) Certain alleged malpractices and 
irregularities in the conduct of the re
cruitment examinations held in the Nag
pur, and West Bengal and Calcutta Cen
tral Excise Collectors tr* ramr to Go
vernment’s notice. Accordingly, investi
gations were made, as a result of which 
it was found that heie was some substance 
in the allegations. Pending a linal deci
sion in the matter, the Collectoratc* of 
Central Excic, Nagpur (since split up into 
Nagpur and Madhya Pradesh GoIIec, 
torates). West Bengal and Calcutta have 
been directed not to make further ap
pointments from theese aforesaid panels. 
Subsenuently, certain allegations came to 
Government’s notice regarding the re
cruitment in the Bombay Central &xreis 
Collectoratc, and the action to be talen in 
regaid thereto is also under Govern
ment’s consideration.
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R aids by Incom e-tax Authorities

6474. SHRI RAMANAND TIW AR Y: 
Will the Minister of FIN W C E  AND 
REVENUE AND BANKING be pleased 
to state:

fa) the number of raids conducted 
hy the Income-tax Authonties during ino 
days of Janata Government rule; and

(b) the amount of black, money 
unearthed .*

THE MINISTER OF FINANCE 
AND REVENUE AVD HANKING 
(SHRI II. M. PATEL); (a) and (W. 
According to information jnescnly avail
able, mnetv three search and seizure 
operations lia\e been eondui ted by the
I neon u-tax Authorities during the period 
24th March, KJ77 lo jj>< July, 1977. 
Value of assets sri/fd is nbnui Rs. 70 
lakhs. Books of account/documents have 
also been seized.

Preliminary search »i ports indicate 
concealment of income of over rupees one 
erorc.

M ore Financial Powers to States

647V SHRI RAM W AND TIWARY: 
Will the Minister of FINANCE AND RE
VENUE AND BANKING be pleased 
to state:

(a) whether in conformity with the 
philosophy of Janata Government, State 
Governments have urged the Centre to 
give them more financial powers; and




